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Date of Orders 7,3.96

JUDGEMENT

X' As per Hon'ble Shri R.Rangarajan, Member {(Admn,) [
!
* ® W

he applicant in this OA while working as Movement
e _ Inspector in the Railway Electrification, S.E.,Railway, Bilasp
. | {
was placedon "No Ho:k' with full protection to his wages &s

‘”H%;E" - per_lette: No.RE/RD/EG/Lonf/Ol dated 15,3.71, He was paid
: o vm—eew |mawin aVedeld TO L8733 the period during which he

was placed on no work, He was recalled and posted undet ‘
E.N.C./REMAT as per AOs(RE) 5,B.Railway, Waltair by 0.0.No.
WKRE/T/E/30, dated 7.8.93, The members of staff who were

covered under nb wérk notices is enclosed at pagea12.J'It
-1s stated that the recovered amount had been paid back for
the oﬁher employees mentiocned in A-2 letter but only the
'appl_ican't herein is singleqout in whose case the recovered )

!
amount was not paia.

2. Rallway Board vide letter No .E/NG/I11/71/RE1/36

dated 1.4.85 gave come instructions regarding the treatment

R I of period spent by the staff covered by court's injunction
| when placed on no work notices. The learned counsel for the
respondents stated that the treatment of the period ©r the
applicent-is‘covered by para-5 of the said letter. However.
in the same letter the Railway Board has also said that the
over payment| made may be treated as waived., However it is
stated for the appliéant that aﬁ amount of k.10,818/« had
been fecover d from the arrear supplimentary bill preﬁeted £
payment of arrears on account of restructure in the cadre,
-and %s5,.2,486- 4p§. Qau recovered from the DCRG when he retire
without éonn ting the Railway Board's letter in respect of
the amount paid during "no work period” i.,e. from 16.3.71

to 1.8,.73.



IN THE C-E;!‘.‘Y‘RAL ADMININTE AT IVE mRIMMAL HYTE RABAD pEWIY WWDENARRD,

o, . NC.411] of 1995,

pated: 7.1,1996.
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1’ general wManager, g E.rallway, raleutta., 7 A AV
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2. cChief rroject Manauer,(Cnn) c.r.rallway, yisakhapatnam,

3. Dy.'Chief Electrical Engineer. (Fon/RE Clnsing cell), S.Es.

railway. visakhapatnam.

‘4.'1Divisipnal railway Manager(?ersonnel). g, E.Railway, pllaspur

'";p&Sr.,Divisional Accounts Officer. c.n,RrAllway, Eilaspur(M.F.)——

responients
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_ ‘ t sri.gy.Subrahmanyam
counsel for the Respondents s Sri. VeBnsmeeo— o
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Honthle M. R.Rangrajan, Aﬂministrative Mmher

contdie.
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T —<esaa above the actual amount reCOVeted from the applica

e e ':

-~

3. . This OA is filed for a direction to the respondents

go arrange for refund of the amount of k.10,818/- recovered

from restructuring arrears and k,2,486+44 ps, :ecoveﬁed from

. : ,
|
|

the DCKG of the applicant with 18X interest.

‘. . . "NY vya-. -

Ve BAR/OPTG/2% dated 22,312,973
has confirmed the recovery ignoring the Rly. Boaiu we.. . .

No. E/hG/III/?l/REl/BG -dated 1.4, .85 order communicated by the

Deputy Director (Estt.)MG., In this letter R4 only wanted on

¢ I
original copy of the Railway Board's letter dated 1,4.85, It
is further stated in that letter that on recelipt oﬂ the
original letter further action uill be initiated for arrangi

repayment, The said letter of Railway Board dated 1.,4.85

has 8180 been sent to R4 by R3 as can be seen from the lett o

No.EL/Con/E/N.G/174 dated 20.1.94, Inspite of necCessary

clarificationt and giving the necessary letters R4 has not

returned the nuae,
“--= +ha applicant, Ipspite O

several adjournments givern no reply has been Tiieu. - ..

learned standing counsel dubmitted that the amount to be r

The respondents are free to,verify th

In view of'uhat is

has tc be verified.

amount'reccveted from the applicant,

should be repdid o vwiewn—— _
“wﬁnﬁ%afﬁl_mggghs from

date of recei pt of a copy of this letdes. The necessary
clarification asked for by R3 has been given to R4 way |
on 20.1, 94 and hence it ia not clear as to why the recov

amount was not paid so far, Hence the applicant is just

s~ ~latming interest from 20,1,94, |

8, In view of the above, the Ioisvme..,

R4 shocld refund the actual amount recovered from the a

for the over payment made during the no work notice per

i,e. from 16. 3.71 to 1.8,73 with 12% 1nterest from 20,

. v V ,I



